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The 15" March 2024

S.0. 67 Dated 15™ March 2024—In exercise of the powers conferred by sub-section
(3) of section 1 of the Bihar Settlement of Taxation Disputes Act, 2024 (Bihar Act 04, 2024),
the Commissioner of State Tax hereby appoints the 15thDay of March, 2024, as the date
on which the provisions of the Bihar Settlement of Taxation Dispute Act, 2024 (Bihar Act
04, 2024), shall come into force.

[(File No- Bikri-kar/vividh-37/2023-1318)]
By Order,
Dr. Pratima,
Commissioner State Tax-cum-Secretary.
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